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Betwe e

M,Satyanarayana, Applicant

and

1. The Telecom District Engimeer,
Nizamgbad,

2, The Chief General Mapager,Telecom
AP, Circle,Deorsanchar Bhavan,
Nampally Statiom Read,Hyderabead,

3. The Sw-Divisienal Officer,Telecom,

Armeor, Nizamabad District,

i
'

Responrdents

COUNSEL FOR THE'

COUNSEL FOR THE

CORAM:

THE HON'BLE SRI

A NI

THE HON'BLE B.S

APPLICANT 3 Mr,K,Venkateshwar Rao

RESPONDENTS 12 Mr,V,Bhimamna

R JRANGARAJAN, MEMBER (ADMN)
o .
,JAI PARAMESHWAR (MEMBER (JUDL)

(AS PER HON'BLE SRI R RANGARAJAY, MEMBER (A) )

Heard Mr.

K. Venkateshwar Rao fer the Applicamt

and Mr,V.Bhimanna for the Respondents.
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2 The applicant in this 0,A, joined as Lineman umder
| .
the control of Respeondemts with effect frem 7-12-1978,

HBe was confirmed in that pest from 1-4-1988, The applicant

|
. stbmits that he passed §,5,C, in March, 1982, Im the reply

-

it is stated thgt the applicant_passed 8.5,Ce in March, 1982
on compartmenyaﬁ'basis($.§.e.certificate of the applicant

is enclesed as Amnnexure, A-2 to ;he OA), Durimg 1961 ar
incentive scheme was propesed fer promotimg officials ef
lovwer grade te¢ éne cadres of qlerks with effect from 1~1-1961,
vide DGP&I letter Ne,610/3/59-SPB-I, dated:21-6-1961 and

that schems qaslfurther modified by DG P&T ND letter Ne,
62/11/62-SPB-1, dated :30-5-1963 laying Gown comrditiems fer
premotion under 'this scheme (Enclosed as Amnexure-R-I te

the reply),
|

3. The contentien of the applicant is that his Juniers
were %5:F°t€d as per the scheme ;; 1994 aﬁd henée he

should havél?eeé prempted along with them ﬁnd‘his pipmation
in the permal c?urse in 1995 has te be ;ué@ﬁﬁgdﬁta* -* 1994
wher his junioré Were premoted to that'scheme..

4, This O.A.iiq filed%pgﬁying for a declaration thét

the applicant 15 emtitled for premetion to the cadre of
Telecom Office ésSiStant(EOA)'under incentive scheme

of Departmertal candidates in accerdance with letter No,
62/24/03-SPB-1, | dated 19-4-1964 from 30-5-1994, the date

on which Shri S;K.Khasiﬁ Vali, his Junier was premoted with
all comsequential bemefits such as pay and allewances,

senierity and ether attendant benefits,
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Se In the reﬁly it has been stated that the applicant

[ o

is mot eligible feor consideration under incentive scheme
as he has passed his SSC examination compartmentally and

| _
hence his case was rejected by the Director, Telecom,

\
Secunderabad, vi‘de his Letter No,TAH/RE/2-17/87, dated s
6~1~1989 (Annexure ,Rw3 to the reply). Hence the applicant

cannet be granted prometion under the scheme,

6, It is a ebvieus fact that the applicant was in turn
fer premetion under the incentive scheme only in the year

199# though be had beceme eligible by virtue ef his being

put in the required years of service in the year 1988

| N
itself, Mere saFisfying the e]:igibl?t}cienditian of service

cannot be taken és entitlement io igneriny the letter No,
|

L
202-36/86-STN, dated :30-7-1986 (Annexure.R-2 to the reply).
It is essential ?that the appllicant should fulfill all the
cenditiens laid dowr im accerdance with the Rules on the
day he became cl]igible' for grant ¢f promotion under the
inceﬁti\re scheme; The turn ef the applicant for premeticn
under the said scheme had came in 1994 and at that time the
letter dated:30-7-1986 (hnngxure.a-zJ was very muach in exis-
tence, As per th_is_ letter, an empleyee who has passed SSC
exaininati_an cempértmentally is not eligible for considera-
tien fer premti?n under the incentive schemz, As is
evident that tneiapplicant had passed S,5,C,examination

Hor €
compartmentally, Lre jection of his case for promotion umder

- the said scheme éannot be termed as illegal,

- T As stated earlier, the conditions precedent for

premotion under the said scheme should be applied on the
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date of notification when he was considered actually
for prometien, Ifience, even if he has became eligible |
earlier sergice-wise, im view eof letter dated :30-7=~
bearing No, 202~ 36/86-5‘:3@ he cannet be given premetion
as he has not fqufilled the equational qualification on
the date of h:.s pmmatien.
|
. _ - " . i B ST DEP RS- TIPS, PR ey e NN LaF-
dismissed, No cests,
/(?g;g\Pdgfi;::::ﬁ::;:::::d |
_(/BJA "PARAMESHWAR ) FERPIE (R RANGARAJAN )
MEMBER (JUDL) | MEMBER (ADMN )
. ¢ ,
e
A : Dated sthis the 26th day ef June,.a.998
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Copy to:

,Tj The Telecom District Engineser, Ni;amabad:

2. The Chief General Manager, Telecom, A.PF.Circle, ]
- Doorsarchar Bhavan, Mampalli Station Road, Aydesrabad,

3. The Bub Divisional Officer, Telecom firmoor,

pNizamabad District,

4, One copy to mr;KQﬂenkatesuara'Han,Aduocate,CRT;Hydarabad.

5, One copy to Mr.U,Bhimanna, Addl.C&5C,CAT,Hyderabad,
6. One copy to D.R(A),CAT,Hyderabad.,

-~

7. One duplicate copy.
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